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above, it has to be completed within 14 days, since the life to the Petition uls 7, 9

&10 remains for 1,4 days from the date of filing, this Bench cannot bring forth life

to the said petition by restoration when its life itself is designed for fourteen days.

If fresh life is given to it in the name of restoration after those 14 days, it will be in

violation of the lifetime of 14 days given uls.7(4),9(5) & 10(a) of the Code.

16. In view of the reasons mentioned above, this Application is hereby

dismissed.

B. S.V.

Member (Judicial)

V. NALLASENAPATHY

Member (Technical)
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